
CENTRAL. ADMINI.TRTIVE TRIBUNAL. /A 
MUMBAI BENCH 
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COTEVT PETITT 	66/2000 

IN 

ORIGINAL APPLICATION NO 365/1995. 

M.E.S. Ei1oyøes Union I Anr' 	 ADLI Af 

Scy.Min.of Defence & 6 Ors. 	 RESPO4ONT 

FRM 	THF DEPUTY RFGISTRAR, 
CENTRAL ADMINISTRATIVE TRIBUNAL 	 V 	V  

MUMBAI BENCH GULESTAN BLDG NO€ 

3RD & 4TH FLOOP PRESCOT ROAD 

FORT. MUMBAI - 400 001, 

TO 

1. Shri Yogendra Narayan. 	Rspondent - 4,. 
Secretary, 	 . 
Ministryof Defence, 

V 	 V 	 NEW DELHXflO 001. 	 . . 

Take notice that a Ctecnpt PetItion has been filed by the 

applicant in. the above mertonod case CO!TtDla)fllflg of non-co!PVpliaflCe by 

the Rspondents of the Orde1rs passed tVhlS Hon'bie Tribunal on 20.07.2000. 

and the same has been rgitered for 
action being taken under th 

V 

Contempt of Court Act.  
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When, the sai ret.tion 'fas olaced before the Trbuna1 the 

Tribunal has osed an •rder that before takinq Contemnt oroceedlng 

notice be ssuen; to you t.o Sb 	causeto why jch Contenipt 

proceedi.nq should: rrt be taken for not comoyiny with the order of 

t.hp Trihuncl - 

nt.i 	thit. ynti stml 	pncr hfrc thp Trihini 
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